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CENTRAL ADMINISTRATIVE TR IBUNAL
PRINCIPAL BENCH
NEW DELHI

0,A.No, 1762 of 1955

Moewds,
New Delhi, this the  T®- day of sept,, 1955,

HON'BLE MR B8, K, SINGH, MEMBER(A) _ .
HON'BLE Mrs LAKSHMI SWAMINATHAN, MEMBZR( J3)

Shri Sasthir Singh,
§/0 Shri Dalip Singh,
VvV, & P,0.Pehladpur Kithola,
Dist t.Roht ak{ Haryana) soa Applicant,
( through M S,PeSharma, Advocate),
VS,

1. The Commissioner of Pblice,‘

Delhi Police Force,

- Delhi Police Headquarters,

1.P.Bstate, Nesu Delhi,
2. The Deputy Commissioner Of Police,

Delhi Police Force, y

P.T.S.,Malvia Nagar, New Delhi, cos RBCDOTAEN T

( through None),

Order
(delivered by HonBblp Mr 8. Ke Singh, feahar {1
This 0, AgNo, 1762 of 1995 has bean filed
for grant of benefits to the applicant in terac
of the judgment dated 6,4, 1994 passed in 0,4, 14%4% of
1988(0m Kanuar Singh vs, Delhi Administrz:isn & othe:s)
directipg(the respondents to give the applicant
t hig: similar benefits due to the idegnt ifal
facts and cigcumsﬁances of the pressnt case
and quash the order of dismissal dated 1??5,1€Sd,th@
order of rejection of appeal df the
appl icant dat ed 3037:1884,communicatad vide order
dated 8,4, 1985, to direct the respondents to
re-instate the applicant with all conse ueniial
benefits substituting the penalty of dignis-al
with minor penalty,
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This apnlicatinn is not gntert ain:zhle cuno
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it is barred by delay and laches, The Honihle
_ case of -
Supreme Couc-t have clearly laid down in/Stiote of Panish

w8, Burdev Singh (1991) 4 SCC 1 that an esjcrieved
party has to aﬁproacﬁ for redressal of his
grievance within the prescribed period of limitation
since after the expiry of statutory time linit,
the Court cannot grant the relief prayed fur, The
Adminisﬁrative Tribunals Act does not vest any

\

power or authority except the one under Section 21,

It has been held in S, S,Rathore vs, Stats of M. P,

AIR 1990 SC 10 that the cause of action shall

arise on the détg of the order of the higher
-authority disposing of the appeal or representaticn,
WYhere no such order is made within six month; aft er
an appeal or repressntation is filed, the czuse of
action would arise from the date of éxpiry of six
months, Thus, the statuto;y period under yhich a
per son aggriebed by an order must approach under
Section 19 of the CAT Act is provided under Saction
21. In the case of S,S,Rathore(Supra), it has been

repeat ed
further held that/representations filed by an zgjriever

person do not extend the period of limitation,

In the precent case, the applicant has

claimed re-instatement and consequential bensfits

from 1985 on the basis of the judqgmemt dated

6.4,1994 passed in 0,A,No, 1454/88(0m Kunuar Singh
vs, Delhi Administration & others)., The Hon'ble
Supreme Court have categorically laid doun the 13y
thét judgment and orders of the Court in other cases
do not give cause of action, This was a@z;/ﬁeld

by the Hon'ble Supreme Court in JT 1992(3) 5C 322

Bhup Singh vs., Union of India,

In a similar case, Union of India va, Rakaw Chands:

Samanta = JT 1593(3) SC 418, it has besn held that
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delay and labhes defeat the right and if tight
is lost remedy available is also-lost to an
aggrieved party, In JT 1994(2) SC 176

Ex, Captain Harish Uppal vs. Union of India, the

Hon'ble Supreme Court have laid doun the loaw that
parties should pursue their rights and remsdies
promptly and not to sleep over the riqhtr,

If they choose to sleep, the Court should dacline to

interfere, The Hon'ble Suprems Court hawe also nent inoer

that delay defeats equity and that the Courts
help those who are vigilant and do noi slumher ouer
their rights, Those who slesp over their rightc

their claim should not be entertained,

In viey of the observations made hy tha
Hon'ble Supreme Court in the aforesaid judimants,
and in view of the fact that this Court is
vest ed uith-the limited pouwer, as contained in
Section 21 of the CAT 'Act, we cannot take any
cognizance of this petition, The same ias
dismissed in limini. as barred by -delay and

lat'ches, N oL I

( Mrs Lakshmi Swaminathan)
[sds/ MEMBER( 3)




